ENTRAL 3 E TRIL AL_AHABAD BENCH

ALLAHABAD ,

Allahabad this the 28th day of September 1999,

Original cation no., lll1 of 1 4

Hon'ble Mr, 35.K.,I. Nagyi, Judicial Nember.

Surajbali sharma, s/o late ohri Uwarika Prasad sharma
R/o 182, Barra-3, Janta Nager, District Kanpur hagar.

cos “Applicant

C/A sShri K.C. shukla

Versus

1. Union of India through the Secretary, Ministry of
Defence, covernment of India New Delhi.

2., Director General of Urdianance Factories,
Ordinance Factory Bodrd, 1l0-A Auckland Road Calicutta,

3. General Manager, vmall arms Ractory, Kanpur Nagard

+es Hespondents.,

ORDER

Hon'ble Mr, 5.K.I. Nagvi, Member-J.

Shri K.C. Shukla, learned counsel for the applicant.

The applicant has sought for direction to respondents to

initiate the proceedings for refixation of the pay scale




of the applicant in the light of G.O, dated 29.07.95
and to pay the arrears with interest after fixation of
the scale. 1t has been manéinned that he mace represen-
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“ tation on 16.09.986. A cupy of which is annexure 1, but

2o g the same has not been disposed of.
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2 The respondents are directed to pass raasonedrpnd
c:—;—wfm: et speaking order on the pending representation datedi'ﬂ'é.o‘é-‘?ﬁ,
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re-1+2f within a period of four months from the date of communica-

tion of this order with copy to the applicant.

3. The O.A. is disposed of finally with the above
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direction. f“—**‘ bﬂﬂ]
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